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The substantive relief' prayed for in this application 

was to issued a direction on the respondents to allow the applicant 

to appear in the eamjnatjon sthheduled to be held on 1•9.97 alonci 

with other candidates. 

2. 	 We have heard the id. counsel For both the parties 

I 

	

and perused the records. We rind that the interim order wpS passed 

on 11.9.97 allowing the petitioner to appear in the said examination 

but it was,  ordered that the result only in respect of the petitioner 

shall not be published until further orders. It is therefore clear 

that the substantive relief prayed for by the petitioner was given 

by the interim order. Therefore the present petition has become inf'-. 

ructuous and accordin1y dismissed. However, we direct the respondents 

to publish the result of the 	 a period or 2 weeks 

from the date of communication of this order. No order as to costs. 
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